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33/ ORDER

PER: R.C. SHARMA, A.M.

This is an appeal filed by the assessee against the order of

|d.CIT(A)-3, Jaipur dated 04/05/2018 for the A.Y. 2004-05 in the matter

of ex parte order passed U/s 144/147 of the Income Tax Act, 1961 (in

short the Act).
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2. In this appeal, the assessee is aggrieved for the addition of Rs.
3,50,000/- representing deposit of cash in the books of M/s BMD Stone
Crusher and also the disallowance of Rs. 1,25,000/- representing
agriculture income. Facts in brief are that the assessee is an individual
and his main source of income is agriculture. He is partner in a firm
named as M/s BMD Stone Crusher alongwith Shri Sajjan Kumar and Shri
Rameshwar Lal. The Assessing Officer made the addition after passing ex

parte order, which was confirmed by the Id. CIT(A).

3. Before the ITAT, the Id. AR of the assessee has explained the
reasons for non-appearance before the Assessing Officer. He has also
invited our attention to the documents placed on record justifying the
income from agriculture not belonging to the assessee but to HUF.
However, without going into the merit of the addition and by considering
the reasonable cause for non-appearance, I restore the matter back to
the file of the Assessing Officer for deciding afresh after giving
reasonable opportunity of hearing to the assessee. The assessee is also
directed to appear before the Assessing Officer within the period of 60
days from the date of receipt of this order. In case of any failure on the
part of the assessee, the Assessing Officer is at liberty to pass order after

considering the material placed on record.
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In the result, appeal of the assessee is allowed in part for

statistical purposes only.

Order pronounced in the open court on 27" March, 2019

Sd/-
(e T 3
(RAMESH C SHARMA)
@ S / Accountant Member

STIYR / Jaipur
f&=Ti® / Dated:- 27" March, 2019
*Ranjan

3meer &I ufaferfd ¥, Copy of the order forwarded to:

1.

A

amdrereii, The Appellants- Shri Jagdish Prasad Chaudhary Allias
Jagdish Rulania, Jaipur.

ggefi, The Respondent- The I1.T.O., Ward 7(2), Jaipur.

TN MY/ CIT

JMIHR 3G (@TdTeT), The CIT(A)

faumiia gfafvfe, ey ardieliy sffdrnvur, SIYR,/DR, ITAT, Jaipur
TS WIsal, Guard File (ITA No. 881/JP/2018)

TGEER,/ By order,

HEh YoilhR, Asst. Registrar



